No. OA 350/1229/2014

Present:

CFNTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Hon'ble Ms. Manjula Das, Judicial Member
Hon’ble Ms. Jaya Das Gupta, Administrative Member

: ‘SANTOSH KUMAR HALDER
S/o Late Nagendra Nath Halder,
R/o 7 Nandan Kanan,

Hooghly Station Road, Bandel,

Dist. - Hooghly, Pin - 712123,
Working as Junior Accounts Officer
Under Chief General Manager,
Telecom Stores,

Bharat Sanchar Nigam Limited, -
Telecom Stores Circle,

Kolkata - 700013.

SK. ANISUL HAQUE
Sjo 1;4té Sk. Nurul Hague,
R/043/1 MatanglmaPally,- PR .
Dhahpara,.l{olkata 100104,
- Working 4% Junior, %%gunts Ofﬁcer -,

' Under Ghlef G}gngral ‘Maﬁager, Y
Telecom Stofes; % ‘ﬁ ‘ "t 4
Bharat Sarit fhrar b

4. Ty OR
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1. Bhdrat Sanchar Nigam Lxmited i
-Seryice through’ﬁle Chalrmar},
~’ 8. Managmg Director, .~
Bhatat, Sanchar-N1gam W,lelted
7th Floot, Harish-Ghandra
Mathur Lane, Janpath,
New Delhi - 110001.

2. The Chairman & Managing Director,
Bharat Sanchar Nigam Limited,
7th Floor, Harish Chandra
Mathur Lane, Janpath,
New Delhi - 110001.

3. The Director (Finance),
Bharat Sanchar Nigam Limited,
7th Floor, Harish Chandra
Mathur Lane, Janpath,
New Detlhi - 110001.

4. The Chief General Manager,
Telecom Stores,
Bharat Sanchar Nigam Limited,
3A Chowringhee Place, -
Raniguange Coal House,
Kolkata - 700013.

Date of order : 15.11.2017 ‘b




2
5. The Administrative Officer,
Office of t_h.gi Chief General
- Manager T¢16com. Stores,
' Bharat Sanchar Nigam Limited,
3A Chowringhee Place, —
Raniguange Coal House, - o
Kolkata - 700013.
..RESPONDENTS. S
For the applicant :  Mr.P.C.Das, counsel
For the respondents:  Mr.A.K.Gupta, counsel ;

O R D E R (ORAL)

MS-'f,Maniu.la',D:as,' Judicial Member

.

Heard Mr.P.C.Das, Id. C elﬁ ;app;armg for the apphcant and
' £
Mr.A K. Gupta 1d. Counsel albpearmg, bl w‘the resp’g)ndents
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2. Mr.Das submltted».that aé’%mllalﬁi sf{u
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the relief from the departmgn e h apphcaQ:(s are not mclmed to
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3. Mr.Gupta, ld. ‘**@ounsel , ol

or fthe fre '_‘,ents prod';}v"ed a letter dated
13.7:2017 written by the/, ép,phcant?sl addfé@\ ,

! i, stating that the
1()& \\ /l' \\\_ ,./‘ \\\//( ‘ i
applicants are gettmg legs p@\/ dize, 10 Court case and s '

an they want to withdraw
NN f
the present OA. *~- e "’ /,,/{
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4.  The OA is therefore disposed of as withdrawn. However, liberty is: granted

to the applicants to file fresh OA if they so desire and if they feel aggrieved. by

the decision taken by the respondent authorities. Consequently the interim
) .
order also stands vacated. No costs.
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(JAYA DAS GUPTA) (MANJULA DAS)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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